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Applicant is
aksentien call. Shri A.X|
Bese, 1Id.Senier Standing
Counsel files a memo of
anpearance for all the
Reg-ondents-and prays 4
weeks time to file countern].

ORDERS OF THE TRIBUNAL

Ovdec C\Mga‘ 2\,\. 10 2609,

it efuay adpeurncy o 03 Nioy,

Time is granted tilh
54l 2002 te file counter,

Ocder doweq 031102

\ Con > wooue b Fseet
\WLL , } f; () Tth__
X e 2ok Aropere  T3feC NI
15,07,02 Reoiy Uiy -

Ld.Counsel for the Vi ce
;gplicant is present, /
i S.B.Jena,Ld.A.S ¥ 51 o S
files an M.A. and prays ™ Can el C’LJ
- therein 04 weeks time i
to file counter, Heard.
Time is granted till

ORDER DATED 16.1.2003,
29,7.02 to file counter. T

Heard Mr.3.Sahu, Learned
Me.A. is disposed of

acedrlingly. \ counsel £Or the Applicent and Mr.S.3.
&\‘ - Jena, Lealned Addiciondl Standing Counsel
RngSTEAﬁ for the Union Of India, appeacing for the
It has Deen disclosed in
/L— the counter that this Criginal Appliceation
(va* @injtv is not maintainable because the Applicant
29,07.02

is/was a memoer Of the Armed forces.lt
The Applicant is absent on
call.shri S.B.Jena,Ld.AasC

files one M.A. and prays
for 4 weeks time to file
counter, Heard.Time granted

till 16.8.02 to file countern

M.A,.is disposed of"
accordingly.

has also oeen disclosed in the counter
that almost all the dues and claims/
orievances of the Applicant have al ready

.Deen resolved/met, It hes however, beed

i of the
[ 3disclosed in gara_lv,at page 3
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ORDERS OF THE TRIBUNAL

“lLearned counsel for the

~ Accordingly, the M.A. is

&

16,08,.02

s

Applicant is present.Shri
8.B.Jena, learned ASC files
one M;A. and prays for 04
weeks time to £file counter,
Heard.Time granted as a last
chance to file counter by
2.9 Qozl

Mvo iS diSPOSed Of
accordingly.

REGISTRAR

M 1% "E-TLD

tary 1
02,09,02 ‘

The applicant is absent on
call.shri s.B.Jena,learned
A.85.C., files one M.A. and
prays for 4 weeks time to
file counter, Heard. Since
last chance is already : !
availed by him, no further
chance can be granted,

re jected., Put up before the
Bench for further orders.
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S
counter that during the process of dlm:ldrofjn
drlll in the month of Septemoer, 2001( e.w,
from 7.9.2001 £o 30.9.2001)the Appllcé’n{? d}Yd
not submit any outstanding \,lalms/oosarcvacions
and quarterly statement of accounts, Bf“‘?{l-h.ng
a rejoinder ,the Apglicant has dl‘leSed. hat
he suomitted the required materials asﬁi:»
available at Annexure-lé dated 28.3. 2001 In
Annexure-15, the Applicant hes given OLL‘-‘." g
statement showing that he is yet to gﬁ

¥
about M. 40,000/~ Erom the Respondentse s

since the Applicant is/was a memder OZRw¥g
armed forces end he is claiming service

Senefits of the said periocd of >erv1~_e, ab

.o

Armed forces,this OA is not malntq‘:lnaqle‘%??d

.....

therefore, this OCA stands dlc.L,Osed ob:..? % &
f" ","‘.‘.
iy :

3efore gartlng wltn thlS \.a&se,”

' : (,
1 would like tO OJServe that the E\esgch%glws
13 i

t/

should reconsider thn claims of the Apkllcant
as given under Annexure-15 to the rejﬁﬁﬁﬁer
and give necessarly s:onsequ#?:‘tiel relief toO
the Applicent; notwiths*:mdlng the disjosal of

this O.A. on the question of maihtainaoility.

3end copies of this order to ﬂx:ne
Am’
RES't»OnddltS)alongwith copies Of reJomder

and annexures affixed thereto. L,eax:nnd

counsel for the Applicant Mr.sSahu unde:tajqes
to file five extra copies of rejoinder {with
enclosres)by 17.1.200 3, He aléo undertakes to

file the required postages (for transmission

of copies of this order and rejoinder 'to the

Res;.Cndents> by 17.1.2003‘.J X
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Free coples of this order be given
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o R J;)lrsvfbwv s
Corv, $egn |

;-”‘- o
*;5[\\‘ r_\;xn—y Q
1\{:@& (,,T,,M af R )Aﬂ‘)w
el
, i#\\‘g QO’Y Ve Al A

>y . b (,}oz

) inm CaXld

42 =) Wgr)‘g - e"r\av”lg

(& 2 —)f\ A M

]d\n/a‘\—w—

Cal? sV R
n— o e /G T Lot

BL

/‘/'/}l n]‘v‘l @7

D\




